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New Delhi: this the 22 - day of September, 1999
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‘O'RDER :
HON *BLE M Re-Se R ADIGE, VI CE CHATATIAN (R) o

_fpplicant impugns the Recruitment Rulas
promulgated vide SRO No.349dated 12.711886 ( mnexure

A3).
2, Heard.
3 A5 regards the\g rounds advanced, which

are ontained in para 5 of the 04, no rule or
instruction has been cited requiring respondents to
consult the Govt. employess before framing/ modifying 4
the RRs or to give an option to them as to whether , .
they would liks to comae undar them or not, The fact :
that other organisations/ departments under Dafence

Ministry does not provide for the mode of examination

for promotion to UDC also , doss not make ths R{Rs
illegal or arbitrary. These impugned rules havs

been framed under Article 309 of the Onstitution
and it is nowhere statad that they will apply rethchti'*'j
valye é
4, The 0A is dismisseds No costse
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